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JeRe No, 384/95 Date of decision 7,9,95
MA No, 483/95 | |
Hon'ble Shri N.V.Krishnan, Vice Chairmen (A}

Hon'ble Smt.Lakshmi Swaminathan, Member {J)

Shri  Guman Sinpgh,
WZ-232 D' Block, Near Hanuman Mandic,
Raj Nagar-II,Palanm Colony, New Oulhi,

3 L do
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(By Advscats Shri Yogesh éharga,proxy
counsel for 3hri V.P.3harma J

Vs,

Te Union of India through the Genl,
Manager,
Western Railuay, Churchgate,
Bombay,

2, The Divisional Halluay Manager,
Western Railuay, Jaipur{faj,)

ess NEspandents

ORDE & (8rAL)

(Hon'ble Shri N.V.Krishnan, Vice Chairman (A)

MA 483/95 has bsen filad by‘th& agﬁiécamﬁ‘
for condonation of delay, Respondsnts hééfnat filsd
reply, The right of the respondents to file reply
stands forfeited, We have hsard the learned counsel |
for the applicant on MA for condunation of delay, ﬁf%&z
arguments yers heard for a long time, learned caansalyi
secks permission to withdraw bath MA and JA, écaarﬁingig*fi]
permission is granted,

In the circumstances JA and MA ars dismisgad o

as withdrawn,

(5mt.Lakshmi Swaminathan} (N‘U:K}ishnank}
Member (3J) Vice Chairman(A)
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